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(By Hon'ble I'lr, Justice V,ScMalimath^ Chairman):

The learned counsel for the petitioner

sought leave to withdraw this petition on the ground

that the proper course for the petitioner to adopt is

to approach the Hon'ble Supreme Court of India in the

Special Leave to Appeal No,3847/88 that is pending

against the judgment of the Central Ac3ministrative

Tribunal in OA No,1173 of 1987 for appropriate relief,

Hence^ the petition is dismissed as withdrawn. No costs, '
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